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. i None fdr the appllcant.
e ,' shri $,K. Mishra on behalf of Shri
TV ey pog, E:idd.].qul" for the respondents. =
B 5 2 TS leé:;ged”counsel for the
e | Tespondents, has submitted that the relief
S - e 1-;-.;{:‘_5'_0 5 sough %Szwby ches apglicant”é‘l _,_:a:lfeady -been
B granteéwiﬁ as*much d&s ‘thesaid-suspemsion
f order |has been revoked on. 27th July, 2005 and
i
the same has ;been commumcated to the .
| Nex ‘
| applicant. G 1@ applicant nor his counsel.
! present. It geems that the applicant is no
: longe:*'int‘érfésted in prosecuting this case.,
. Accordingly,’the OA is dismissed in default.
i {Mrs. (Dr. G.C. Srivastava)
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